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Dr. M. M. Das: It igs premature to
answer that question.
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Dr. M. M. Das: I would like to have
notice for this question. But this
much 1 can tel] the hon. Member
that Dr. Sankhalia of the Deccan
College Post-Graduate Research In-
stitute has carried out some excava-
tions near about Dwarka.
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Dr. M. M. Das: It is expected that
the exhibits that have been found
belong to the Indug Valley Civilisa-
tion, that is about 2,000 to 2,500 years
before the birth of Christ. Dr.
Sankhalia has found some palaeoliths,
that is, old stone implements used by
primitive man in areas adjacent to
this particular place. It is difficult
to find out the exact age of those
stone implements; it may be 5.00,000
10 6,00,000 years
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Dr. M. M. Das: I have already said
that we have not received a detailed
report of these excavaticns.

Grant of Mining Lease for Manganese
and Chrome Ore

*912. Shri Surendranath Dwivedy:
‘Wil] the Minister of Mines anq Fuel be
pieased to refer to the reply given to
Starred Question No. 692 on the 3rd
April, 1963 and state:

(a) whether the finmn Serajuddin &
Co. was permitted mining lease for
Manganese and Chrome Ore after 1956;
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(b) if so, how many leases were
granted to the firm and in which years;

(c) whether this firm was one of
the parties whose lease was revised by
the Central Government and whether
Government of Orissa was opposed te
this revision; and

(d) if so, on what grounds the revi-
sion was permitted?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) and (b).
The Government of India do not grant
any mining lease. Under Section 5(2)
of the Mines & Minerals (Regulation
& Development) Act, 1957, the State
Government is required to obtain prior
approval of the Central Government to
the grant of mining lease for minerals
specified in the First Schedule to the
Act. Two proposalg for the grant of
mining lease (one for manganese and
the other for chromite) in favour of
Mjs. Serajuddin & Co. were received
from the Government ef Orissa one
each in 1957 and 1958 and approval of
the Central Government thereto’ was
conveyed to the State Government. In-
formation as to whether these two
leases were actually granted by the
State Government after obtaining Cen-
tral Govern'ment’s prior approval. is
not available.

(c) No Sir.
(d) Does not arise.

Shri Surendranath Dwivedy: The
Industrial Policy Resolution has clearly
prohibited these mining leases being
granted after 1956 It is the policy of
the Central Government that whenever
any recommendation comeg from the
State Government in this matter, aute-
matically it will approve it? Is it not
a fact that, so far as the particular
mining lease to Messrs. Serajuddin
and Company is concerned, except
Messrs. Serajuddin ang Company no
other private party was given the min-
ing lease for chrome ore since 1959?

Shri K. D. Malaviya: Sir, the latter
part of the question is not correct.
But I might explain that since 1956
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when the Industria] Policy Resolution
laid down the control of special min-
eral ores by the Government, the
Ministry of Mines and Fuel examined
this question through the expert com-
mittee and surveyed the whole coun-
try for major minerals which were
coming under the Schedule A. There
are several minerals which are not
major for which I am also making
an enquiry as to what specific rules or
regulations may be laid down for
distribution. Throughout the country,
thousands of applications were received
after the expert committee had com-
pleted its report and recommendations
and carved out major ores which had
%0 be controlled by the public sector,
or worked by the public sector either
through the Central Governmeni or
through the State Governments. The
rest isolated chunk: of areas were left
back, They were given back to the
State Governments to be treated as if
they were like other non-Schedule
minerals, Now, those small isolated
areas according to our Ministry and
also according to the Planming Com-
mission were advised to be left out for
the private sector. Omn that basis, on
that background policy, thousands of
applications were received from the
rest of the country. The nuymber,
perhaps, I have also got. Since 1956,
there have been 2,618 references from
all State Governments seeking the ap-
proval of the Central Government to
the grant of mineral concessions to pri-
vate companieg relating to scheduled
minerals. Of these 2,618, 2.382 have
been approved by the Central Govern-
ment in the norma) course, 218 have
been rejected and 18 are still pending.

So far as the chromite lease: are con-
cerned—I speak from memory because
they are still being examined and they
have to be placed on the Table of the
House in response to the wishes of
my hon. friend Hem  Barua—there
were two leases granted to Serajuddin
& Co. from Orissa. One was for man-
ganese and the other was for chrome.
‘They were given on the sponsoring of
the State Governments and their in-
itiation, All that we had to do was
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only to approve them in the formal
way.

Shri Surendranath Dwivedy: He has
not replied to the first part of my ques-
tion, whether in spite of the Indus-
tria] Policy Resolution it is incumbent
on the Government of India, whenever
they get a recommendation from State
Governments, to simply approve it and
that they have nothing to do in the
matter so far as the implementation
of that particular policy is concerned.
He has also not clarified whether this
particular chrome ore for the area
which was given wag the isolated area
about which the experts had opined.

Shri K D Malaviya: I think I clari-
fied the position. But I would again
try to do so. About those areas which
were isolated, the State Government
were expected to treat it as if it was
normal non-scheduled 'minerals and
they could have sent their recommen-
dation and all that we had to do was
to send our formal approval. This
chrome area was not in that reserve
area. The State Governments were
required not to send any recommenda-
tion to us from areas which were re-
servedq for private sector and where-
ever such areas were recommended by
the State Governments which lay in
the reserve area, the Government of
India took special care to see that
they were not thrown open to private
sector unless the public sector, the
State authorities and the Central Gov-
emment authorities hag clearly decid-
ed not to work that area in the next
few years. I do not think there are
too many areas which are being taken
out from the reserve area to be left
out for the priva.: sector.

Shri Surendranath Dwivedy: About
the revisions of the mining leases, is
it not a fact, as the Minister has stated
earlier, that there were six cases which
were revised in 1962 and there were
cases which were revised in 1959 amd
1961 and may I know whether these
revisions of the mining leases that were
made were those that were obtained
from the Government of India prior
to 1956 or whether new mining leases
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that were granted after 1956 also came
for revision from the Government of
Orissa?

Shri K. D, Malaviya: I do not know
with regard to the specific details.

8hri Surendranath Dwivedy: You
promised to give more particulars on
that day.

Shri K. D. Malaviya: I said there are
many other cases and, as an assurance
to the questiong put by Shri Hem
Barua, that papers will be laid on the
Table of the House, But, in order to
assure my friend, I would like to state
that in thig latter period from 1956 to
1962, sp far as chrome leaseg are con-
cerned, there wag not one single case
where the Government of India took
any initiative.

Shri Surendranath Dwivedy: There
is no question of initiative.

Shri K. D. Malaviya: Al] these min-
ing leases that were sponsored, whe-
ther they were pre-1956. ...

Shri Surendranath Dwivedy: They
were in league, As far as this firm
is concerned, both are involved.

Shri K. D. Malaviya: I do not know
what he insinuates.

Shri Hem Barua: Both the Centre
and the State Government.

Shri Surendranath Dwivedy: There
is no question of initiative. Do not take
the plea that the State Government re-
commended. There is no question of
initiative. (Interruption)

Mr Speaker: Order, order.

Shri K D, Malaviya: I do not know.
I say, whether it was pre-1956 or post-
1956, no chrome mining lease was
initiated by the Government of India.
All the detailg that are stil]l to be laid
on the Table of the House in response
to Shri Hem Barua's query will be
there, which will perhaps satisfy hon.
Members that the Government of India
did not take any initiative.

Shri Surendranath Dwivedy: That is
a different question altogether. I put
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the question with regard to a previous
question to which a reply is asked for.
In reply to the original question, the
Minister said that one wag revised in
1958, the second in 1959 and the third
in 1961, and in 1962 six were revised
When I asked could you not give us
the names of the parties, he said, I
will check up. That was the question
which was put. He says something.

Mr, Speaker: In the statement, he
will supply all the information. I hope
that would be done.

Shri K. D. Malaviya: All the details
will be supplied,

Shri Hem Barua: May I know if it
is not a fact that an application from
Messrs Serajuddin & Co. for the export
of manganese ore against machinery
to be imported for the Oil and Natural
Gas Commission on a barter basis
was forwarded by the Mines and Fuel
Ministry to the Commerce and Indus-
try Ministry on the 29th of March, just
a day earlier or the day before which
Mr. Serajuddin was arrested, and if
so, may I know what are the special
considerations on account of which this
application of Messrs. Serajuddin &
Co. was forwarded to the Commerce
and Industry Ministry because this
firm wag already in disgrace and dis-
credited....

Mr. Speaker: Order, order. This
question is not relevant.

Shrt Hem Barua:
it is relevant?

May I submit,

Mr. Speaker: The original question
was about mining lease for manganese
and chrome ore, Serajuddin & Co. is
not under discussion.

Shri Hem Barma: May I submit,
according to my simple understand-
ing, . ..

Mr. Speaker: Order, order . . .

Shri Hem Barua: . . . may I submit
to you with all humility the purpose
of this question is to pin-point the
shady negotiation or the shady deal
with Messrs. Serajuddin & Co.

Mr Speaker: Order, order.
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Shri Hem Barua: My question Shri K. D. Malaviya: I threw a
sorings  from  this. I want to challenge to the hon. Member sitting
pin-point . . . . opposite. Is he prepared to accept it?

Mr. Speaker: Order, order. Would
he kindly resume his seat? I have to
Jook to this question that is before me.
It is not an enquiry, whole of it,
against Messrs Serajuddin & Co, or any
shady deals that might have been
entered into or not entered into. I
am not concerned. During this parti-
cular question, I am confining myself
to this. The question is clear, whether
the firm Serajuddin & Co, was per-
mitted mining lease for manganese and
chrome ore after 1956.

Shri Hem Barua. What is the pur-
pose behind the question?

Mr, Speaker: 1 do not know what is
the purpose behind it

Shri Hem Barua: The whole thing

is in connection with....
/‘ Mr. Speaker: No, no. Shri Kamath.

Shri Hari Vishnu Kamath: Arising
out of answer to part (a) of the ques-
tion about mining lease given to Sera-
juddin & Co., is it a fact that not merely
was the matter taken to that stage,
but also he was recommended a lease
for the export of manganese ore by the
Minister to the Commerce and Indus-
try Ministry at the same time as Mr.
Serajuddin’s brother or relation Sham-
suddin was given an import licence
for the import of machinery for the
Oil and Natura] Gas Commission?

Mr. Spezker: Again, it is the same
thing.

Shri K. D. Malaviya:
reply to that question.

Mr. Speaker: It is not necessary
that because he wants to reply, there-
fore, I should permit him,

As far as I have been able to follow
that question, it is just the saine ques-
tion as was put earlier but in another
form,

Shri Hari Vishom Kamath:
is different.

Mr. Speaker: Then too, what objec-
tion. ...

I want to

This

(Interruptions).

Shri Surendranath Dwivedy: A
specific question is put but replies are

not given. What is this challenge?
Does the hon. Minister accept the
challenge? He does not resign but

throws a challenge. It is a disgrace.

Shri Hem Barua: I made some
charges against this Ministry but he
could not reply to those charges.
(Interruptions) .

An Hon. Member: He has to resign.

Mr. Speaker: Order, order. The
hon, Member had asked the same
question in another form.

Shri Hem Barua: He did not reply
to some charges which I had made in
the course of my speech on the
Demands of his Ministry.

Mr. Speaker: After making his
observations, the hon. Member must
resume his seat. I am crying again
and again that he should resume his
seat, but I find that he still continues.

Shri Hem Barua: As soon as you
stood up, I resumeq my seat.

Mr. Speaker: If the hon. Minister
wants to reply, he may reply now.
“Shri K. D. Malaviya: What my han.

# friend Shri Kamath has said is incor-
rect, He should correct himself by
accepting my statement that all that
he has said is not correct. Ne
Shamsuddin's or Serajuddin’s propo-
sal has been forwarded for recom-
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l mendation by the Ministry of Mines
and Fuel to the Commerce and Indus-
try Ministry for exchange on barter
basis.
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Re: S.Q. No. 910
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